CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH, JABALPUR
IGINAL APPLICATION NO OF

Jabalpur, this the 23rd day ef Jamuary, 2004
Hem'ble Shri G.Shamthappa = Judicial Mesber

Mahesh Prasad Ko}, 3{qlPhsfgral 501,
ed 25 years, R/e village Dhamk
280 Baza) Tan. Sihera Distt,Jabalpun - Applicanmt

(By Advecate - Shri Vimed Ahlawat)

Versus
1. Unien of India,Ministry ef D _fence,
Threugh its Secretary, New D&lhi,

2, Commandant,Cemtral Ordnance Depet,
Pest Box Ne.20, Jabalpur M.P. = Respondents

(By Advecate - Shri Om Namdee)

ORDER_(ORAL)

This Original Applicatien has been filed by the
applicant fer a directien te the respendeats te consider his
case fer grant of cempassienate appeintment, He has alse challemg
the erder dated 6.,2,2003 by which his representatien fer

compassienate appeintment has been rejected by the respendeants.

2.8 The brief facts of the case are that the father

of the applicant, who was working as 1dbourer under the
respendent no.2, died {n harness em 22,3.,2002 leaving behind
his twe sens and his widew, After the death ef hig father, the
family ef the deceased empleyee has been paid enly Rs.1,50,000/«
as terminal benefits and family pensien eof Rs.1700/= is being
paid. The applic:nt submits thatthe family of the deceased
empleyee has ne seurce of inceme and has alse ne immeveble
preperty .Therefore, the applicant has submitted an applicatien
for grant of compassionate appeintment vide Annexure-A-8 dated
74542002, however, the same has been rejected by the respondents
threugh a cyclestyled erder dated 6.2.2003{Amnexure-A-7).

The learnéd ceumsel fer the applicant has centenied that the
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impugned order dated 6.2.2003 is met sustainable in the
eye of law as it has been passed without considering the
full facts ef the case,as no reasen has been assigned while
rejecting the claim ef the applicant. He has,therefere, prayed
that the respondents be directed te consider the case of

the applicant fer gramt ef cempassienate appeintment afresh,

3. The respondents have filed their reply denying

the averments made in the OA, They have submitted that

due te the death of the father of'the applicant, they have
sanctioned terminal benefits ef Rs.1,68,903/- and family pensien
of Rs,1863/~per month is being paid te the family ef the
deceased empleyee. The learned counsel for the respendents

has drawa my attentien te Amnexure-A=4, which is a caste
certificate, in which the income of the applicant is
mentioned as Rs.8,000/- per annum.He has further contended
that the case of the applicant has been considered in terms
of the policy framed by the Ministry ef Defence dated 9.3.2001
by taking imte account_!ggz?inancial‘status, preperty and
terminad benefits, paid te the family .The respendents have
contended that the number of vacancies available for
appeintment en cempassionate grounds by relaxatien ef normsl
recruitment rules are only 5% of the vacancies eccurring in a
calendar year, and te cepe up with the limited mumber of
vacancies, procedure has been streamlined by the higher
autherities. The said procedure is meticuleusly fellewed while
deciding the merit/alletment of marks at the time of final

selection.The learned ceunsel has relied en the decisien of

the Henfble Supreme Court in the case of Umesh Kumar Nagpal
Vs.3tate of Harvens & ethers/sand has contended that the

applicant is not entitled fer appeintment en compassionate
grounds,therefore, the OA is liable te be dismissed,

4, Heard the learmed ceunsel for the parties and
perused the recerds carefully,

‘/?Q« Contd,, .3/
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56 The respendents have passed the impugned erder
dated 6.2.2003(Amnexure-A=7) in a cyclestyle ferm. At the
time of srguments the respenderts have alse net beem able
te convince the Tribunal that the order has been passed
in terms of the guidelines issued by the DOPT by considering
all the relevant factors. In this view of the matter,
the impugned erder dated 6,2,2003 is net suitgf%ggle in
the eye of law. "

6. In the result, the impugned order dated 6.2.2003
is quashed and set aside. The respondents are directed te
pass a speaking detailed and reasoned erder em the basis

ef the particulars mentioned in the reply te the OA amd
alse to censider the case of the applicant sympathetically
within a peried of two months from the date of receipt

of a copy of this erder, The OA is dispesed eof im the abeve

(G/Shanthappa)
Judicial Menber

terms, Ne cests.
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